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Transfer Petition(s)(Gvil) No('s) . 877-881/ 2015

PRI NCI PAL DI RECTOR OF AUDI T (CENTRAL) AND ORS. ETC. ETC.
Petitioner(s)

VERSUS

M S. GOLFLI NKS SOFTWARE PARK PVT. LTD. ETC. ETC. Respondent (s)
(Wth appln. (s) for stay and office report)

W TH

SLP(C) No. 128-129/2016

(Wth appln.(s) for exenption fromfiling c/c of the inpugned
judgnent and appln.(s) for c/delay in refiling SLP and appl n. (s)
for c/delay in filing SLP and )

Date : 06/04/2016 These petitions were called on for hearing today.

For Petitioner(s) M. Akshat Goel, Adv.
M. D. S. Mahra, Adv.
M. Pravesh Thakur, Adv.

Ms. Sumita Ray, Adv.
M. Lokesh K. Choudhary, Adv.

B. Krishna Prasad, Adv.
H. K. Nai k, Adv.

For Respondent (s) Vi kas GQupta, Adv.
J.K. Mttal, Adv.
Apoorv Kurup, Adv.
Avi nash Rat hi, Adv.

SSs5 5%

UPON hearing the counsel the Court namde the follow ng
ORDER
T.P. (C) Nos. 877-881/2015
None appears for sole respondent in T.P.(C)No. 877/2015
despite due service.
Sol e respondent in T.P. (C) No. 880-881/2015 has already filed
counter affidavit.
Signature Not Verified
Fresh notice for service on sole respondent in T.P. (C) No.
Digitally signed by
Hema Joshi
878-79/ 2015 in ternms of comunication of Hon ble H gh Court be
Dat e: 2016. 04. 06
16:19: 39 I ST
Reason:

i ssued forthwth.

...contd. 2/ -

SLP(C) No. 128-129/2016

Fresh steps for service on sole respondent be taken within two
weeks tine and notice thereafter, be issued.
Li st again on 22.7.2016.



( PAWAN DEV KOTWAL)
Regi strar



